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CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

Original Application No0.431/96

pt.of decision:2-4-1996

Between:

1, Ch. Satyanarayana
2. R. Srinivas

3. B. Dileep

4. A. Anjaneyulu

5. Tanfig ahmed |

6. J. Satyanarayana

7. B. vidyasagar

8. G. kKatnakar

9. K. Ramesh
10, M.Satyanarayana
11, B. Kumaraswamy

12, K. Venkataiah - .+» Applicants

‘and

1, The Secretary,
. Dept. of Telecommunications,
New Delhi. '

2. The Chief General Manager, T=aleconm,
A.P. Circle, Hyderabad.

3. The General Manager, Telecom, wWarangal.
4.7Th§ Telecom District Engineer, Adilabad.
5« The Telecom Dist. Manager,-Warangal.

| .« Respondents
Counsel for the applicants: 3ri T.V.V.S.Myrthy

Counsel for the respondents’ Sri N.R. Devaraj

CORAM:

HON'BLE MR. JUSTICEsM.G. CHAUDHARI 3 VICE CHAIRMAN

HON'BLE SHRI R, RANGARAJAN : MEMRER [(A)

a2 .




e

N, AN0.431/96

R -

(As per Hon'ble Shri R, Rangarajan, Member (A) )

there are 12 applicants in this 0.A. whp are

working as part-time casual mazdoors in variou

[*4]

telegraph offices and Telecom centres under R-fi. It

is stated for the applicants that they apprehend

that they may be discharged and there is a posjsibi-

lity of the work assigned to them being perforhed by

f contract labourer. Under the circumstances,

this

D.A. is filed for a direction to the respondents (R-4

and R-5) not to terminate their services and flurther

o~

to continue them in service and conferLthem‘f temporary

status and regularise thenservices in due couxse.

2. The applicants ;n-this D.a. were appoingted

as part-time casual mazdoors during the period

1991 -

1994, as can be seen from Annexure A-I of the applica-

tion. They were appointed after the issue of [the DOT

Circular in June, 1988 which prohibits the appointment

of casual labourer directly without going through

the Employment Exchange. Hence, the applicant

2 can

ha

. oozt \
be considered for engagement as casual laoouregf if

there is work and in case they are discharged

now as

apprehended by them, if there are no fresh chndidates

sponsored by Employment Exchange. If any frephers

to be appointed other than through the Employfent

Exchangé, in future the applicants in this Q.A
to be considered, if they are now discharged @

to be engaged in future if there is work as th

. are
nd are

e

applicahts herein acquired some knowledge in [the working

of the Department due to their working in the

rangiﬁg from 2 years to 4 years.

Department
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3. in the result, the following direction is diven:
1f any engagement of, casual labour is to done g

in futuré other than through sponsorship of Employment
gxchange, the applicants herein, if they are now discharged
are to be considered for such engagement in preférence |
to freshers from the open»marketyg@ffﬁﬁ§?§;§§;ﬁ§fﬁ:§ﬁd

there is need for engaging casual labour. In cage the

~applicants are to be re-gngaged, they should be reengaged

=% in the last unit from where they are dischanged. In

pursuance of this order, if they are going to bi engaged

*-as a part-time casual labour, none of the casual labours

who are already in service in that unit shall b retrenched.

4. The O.A. is ordered accordingly at the admission

stage itself. No costs.

pro—©=E (oS

(R. Rangarajan) : (M. G. chaudhfri)
Member (A) Vice Chairman

Dt., 2-4-1996
ictati .
(Open Court Dictation) A?vﬂfﬂw
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To - .
1. The Secretary, ‘EEpt.of Telecormnunications,
New D‘i!lhi.

2. The Chief ‘General Manager, Telecom,
A.P.Circle, Hyderabad. ‘

3., The Ceneral Manager, Telecom, ngang‘al.
4. The Telecom District Engineex, Adilabad.’
5. The Telecom Dist.Manager, Warangal, -

6. One copy to Mr.T.V.V.S.Murthy, advocate, CAT.Hyd.

7. One copy to Mr.NuR. Devraj, Sr.8CGSC.CAT Hyd.
8. one copy to Library, CAT. Hyd.
9, Ohe spa re copy.
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TYPED BY ' CHECKED BY

COMPARLED BY . : : APPROVED BY

. . -
[ . .

N THE CENTRAL ADMINLSTRATIVE TRIBUNAL
' HYDERABAD BENCH AT HYLBRABAD

L.

THE HON'BLE MR.JUSTICE M.G.CHAUDHARI
: VICE~CHAIRMAN

o : ' C e g a oG o~ :
- . THE HON'BLE MR, , ~aM(a))
. . . . o : e

2 Déteds'iL,(1 -1996

Ve . coe ORDER/ JUDGMENT

M.A/R.A./C.A.No;
. in
C.A.No, \A’S‘\C\Q‘

. ToAtNO-' . ' (w.p. I )

Admitted and Interim Directimns
issued. :

Allowkd. \_—
Disposed of with directions
-— b

Diemigsed.

Dismigsed as Qifhdrawn.
Dismissed for Default

Ordered/Re jected,

No erder as to costs.
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